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[I’Assm) BY THB INDIAN LEGISLA’BIVE Covnore.}

(Reaewed the assent of the Governor Genemt on the Rlsy
. Mareh, 1917))

An Act to impege a tax on goods éarried by
railway Qr inland steam-vessel.

, ‘Y'VHEREAS it is expedient to impose.a tax on
goods carvied by railway or inland steams:
vessel; It is hereby enacted as follows :—

Short title 1. (Z) This Act may be called the Frelght (Ra.llo

fnd com-

encoment; Wy and Inland Steam-vessel) Tax Act, 1917.

. (2) It shall come into force on the first day of
April, 1917. ,

.~ Definitions, . 2 IIl thlS ACt"'-' "A

the expression *“ administration " and the expres-
gion “inland steamsvessel” have the meanings
respechively attributed to them by the Indian Ragi

ways Act, 1890 and the Inlgnd Stea,m-Vessels Act, IX of 180
19175 1917,

“ prescribed ¥ means prescnhed by rules made
under this Act;

“vessel " means anything mad;a for the conveys
_ ance by water of human beings or of property. :
. Jmposition 3. (1) Subject to the provisions of this Act, there
S OF t8x 00 o shall be levied and callected on goods carried by—-
a ?giﬁm‘w (@) any railway in British India, or
© steam-vessel, () any inland steam-vessel in British India,

\ -+ ‘atax at the rate specified in that beha.lf in Sches
’ dule 1. )

Baplanation : goods carried on a vessel towed by
; an inland steam-vessel shall, for the purposes of this

Act, be deemed to be goods carried by the mland
steam-vessel, ,

(@) The
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~ (2) The tax imposed by sub-sectmn (1) shall be
collected by means of a surcharge on freight, by the
administration of the railway or the owner of the
inland steam-vessel by which the goods are carried,
and shall be paid to the prescribed authority in ‘the
prescribed manner within the prescribed time, after
making such deduetion as may be prescribed to meet -
any expenses incurred in connection with the colle¢-
tlon of the tax.

(3) The owmer of every inland steam-vessel
referred to in sub-section (1) shall prepare and deliver,
or cause to be prepared and delivered, to the pre- -

- soribed authority, each guarter, & return in the
prescribed form, of all goods carried by such yessel in.
respect of whioh the tax imposed by that sub-section
is payable, and shall subscribe, at the foot of such
veturn, a declaration of the truth thereof:

" Provided that where goods are deemed to be
carried by an inland steam-vessel, the owner of the
towed vessel shall; if so required by the owner of the
inland steam-vessel certify the particulars of the
goods carried on the towed vessel, and shall subscribe
‘ “at the foot of the certificate a declaration of the truth
‘thereof, and in that case the owner of the inland
steam-vessel may incorporate ‘all or any of such parti-
culars in his return, and shall only be bound in
‘respect of such particulars to subscribe to his return
a declaration that they are true to the best of his-
knowledge and belief. : :

(4) Everysuch return shall be dehvered to the
~ 'prescribed authority within thirty days after the end
~of the quarter to which it relates.

4, (1) The Governor General in Couneil may, by Rule-making
notification  in the Gazette of India, make rules for power,
garrying out the purposes of this Act. '

(2) In particular and without prejudice to the
generality of the foregoing power, the Grovernor

« Qeneral in Council may make rules—
(@) regulafing the collection of the tax imposed
by this Act; and providing for the autho-
- rity to which, and the time and manner .
in Whlch such tax shall be paid,

~ (b) prescribing
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(b) prescribing theform of the returns required
by this Act, and the particulars to he con-
tained therein, and the manner in which
the same is to be verified,

(¢) prescribing any other method than actual
weighment for ascertaining the amount
~ of the tax imposed by this Act, and

'(d) providing for any other matter which by this-
Aet is to be prescribed. :

- (3) In making any rule under this section, the
Governor QGeneral in Council may direct that a
breach of it shall be punishable with fine which may

extend to five hundred rupees.

offences. . D, The offences mentioned in column 1 of Sche-
dule IT shall be punishable to the extent mentioned
in column 2 thereof with reference to such offences
respectively, - : ' '

_Power to 6. The Governor General in Council may, by
sxemph potification in the Gazette of India, exempt, either
.in whole or in part, and either absolutely or subject =

to such conditions as he may prescribe, any goods or -
class of goods from the tax imposed under this Aet.

SCHEDULE 1.

[See section 3.]

1 . 3 g

' Goods. . Unit. Rate.

Coal, coke, and firewood . | Per Indian maund of 824 | One pie,
1bs, avoirdupois weight.

All obher goods . .| Por Indian maund of 823 | Two pies,
: 1bs, = voirdupois weight.

L S : ' SCHEDULE II
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SCHEDULE II. | _
[ See section 5] ‘”

(1) Omitting to make any return| Fine mnot exoeeding one
or certificate referred to in | thousand rupees,
-gaction 3 (3) or refusing to | .
L - sign or complete the same. |

(2) Making and delivering any | The penalty provided in _
such return or certificate | seotion 177 of the. Indian XLV of 1860,
containing any statement| Penal Code for furnishing
not true to the best of the| false information to a publie
_information and belief of | servant.
the person making the ’
same. I 1




